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Shn A N Tha Id counsel for the applicant 
Shn Numal Kmnar, id ASC for the respondents 

ORDER [ORAL] 

Heard the learned counseis 'for the paftie 

While referring the 	decision of Punjab and Haryana High Cc urt in 

the case of Sham Sinh 's Purijab State through Collector. Faridabad 2005 

[] ATi i-r whici 	s based upon a aecision or Apex Court the Id c tinsel 

for the applicant submitted that another remedy br seeking the relief .3 lamk.  

the orctcr of appellate autnontv is open to tne applicant auct, imdl me 

circurntance 	he would prefer to exercise Chat opon and to enable I dil n to 

do that, piayer is made to allow the applicant to withdra 	this pphi ahon 

On the siIbmission 	of the Id counei for the applicant ,to which t e Ia. 

counsel for the respondenthn 	n 	llowed The 0 

	

, 	 a A s,  

accordingly, disposed of as withdrawn 

[S N PN SinhJM[AI 	 K Sinha [P 	]VC 
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